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ORDER 
 

PER N.K. BILLAIYA, A.M.  
 
  With this appeal, the assessee has challenged the 

correctness of the Order of the Ld. CIT(A)-9, New Delhi, Dated 

27.01.2015.  

2.  The appeal heard through video conferencing. At the 

very outset, the Counsel for the Assessee has stated that the 

appellant wants to withdraw the appeal. The petition for 

withdrawal of appeal read as under :   
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ITA.No.4952/Del./2015 M/s. Total Integrated 

Design (India) Pvt. Ltd., New Delhi.  
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ITA.No.4952/Del./2015 M/s. Total Integrated 

Design (India) Pvt. Ltd., New Delhi.  
 

3.  The Ld. D.R. has no objection.  
 
 

4.  We, therefore, dismiss the appeal of the assessee 

as withdrawn 

 

5.  In the result, appeal of the Assessee dismissed as 

withdrawn.  

 
Order pronounced in the open Court.    
 
 

         
    Sd/-                                              Sd/- 
   (Ms. SUSHMA CHOWLA)   (N.K. BILLAIYA) 
        VICE PRESIDENT    ACCOUNTANT MEMBER  
 
Delhi, Dated 17th June, 2020 
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1. The appellant 
2. The respondent  
3. CIT(A) concerned  
4. CIT concerned  
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6. Guard File.  
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